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CENTRAL ADMINISTRATIVE TRIBUNAL
: “ERNAKULAM BENCH

DATE: :2+4.1990
HON'BLE SHRI N. V. KRISHNAN, ADMINISTRATIVE MEMBER
.
HON 'BLE SHRI N. DHARMADAN, JUDICIAL MEMBER

O.A. 605/89

K. K. Pushpa ~ Applicant
Vs,

1. The Supdt. of Post Offices, -
Badagara Diivision, Badagara - &

& ' ﬁ!

2. Union of India represented by
Secretary to Government,
Ministry of Communication
Departmant of Posts,

Secretariat, New Delhi ' Respondents
M/s. M. R. R&@jendran Nair,g Counsel for the
Mre Te Pe M. Ibrahim Khan, . ' Counsel for the
S respondents

ORDER

 HON'BLE SHRI N. V. KRISHNAN, ADMINISTRATIVE MEMBER

The applicant while working as Extra Departmental
Branch Post Master, Kilur Post Office on a provisional
basis has filed this application Fs she is aggrieved by

the action of the respondents in not cohsidering-her

n2me for regular selection to that post. When the

/

application was admitted
to the respondents that they should &onsider the,épplicant

an interim direction was given

also as a candidate,whenever the interview for £filling
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up the post of EDBPM at Kulur Post Offiée is held.
2. " The respondents had already filed a reply

contesting the claim of the applicant. However,

- subsequently a Statemént'dated 6.3.1990'has been made

by the counsel for the respondents which stated as
follows:

"None of the candidates sponsored by the
Employment Exchange were found suitable for
the post of EGBPM, Kilure. The applicant
was also interviewed along with other
candidates. On the basis of the said
interview, the applicant was found suitable.
for the post of EDBPM." ’ : ‘

3. In view of the submissions made &@bove, the only

guestion that remains fc:_our considération is whether

the applicant was entitled to be considered in this

-

manner by the resp&n@ents. We have éiréady held in
a number of cases that_e§en though'a candidate who is
Qorking as Extra DEpartmentalbDeliVery Agent on
provisional.bgsis is not céhsidered for selection on

the ground that his name is not sponsored by £he

Employment Exchange, Yet in the interest of justice,

~

. his name should also be considered for selection. On

that basis)the applicant is entitled to be considered
by the r@spondents for the selection of EDBPM, Kilur

Post Office and that having found, fit by the respondents}

‘as stated above, the present application has lost

relevancee
4. In view of the interim order issued, the
resporidents have made a statement befors us indicating

the nature of the result of the interview. We permit
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the re8ponden£s to publish the result and act upon

'iths is evidént)that e result is in favour of the

applicante

5 In the circumstances, there is nothing else
22y '
remaing to be decided in this applicatione. The

application is therefore closedvas having become

infructuous.

(N. Dharmadan) (N. V. Kfishnan)
Judfcial Member : Administrative Member
2¢4.90 : 2.4.90
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